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1342 hrs,

DEMAND FOR SUPPLEMENTARY
GRANT, 1966-67 AND DEMANDS
FOR EXCESS GRANTS, 1963-64 IN
R/SPECT OF RALWAYS—contd.

Mr. Speaker: The House will now
proceed with further discussion and
voting on the Supplementary Demand
for Grant in respect of the Budget
(Railways) for 1966-67 and further
discussion and voting on the Demands
for Excess Grants in respect of the
Budget (Railways) for 1963-64. Shri
Dinen Bhattacharya may &ontinue his
speech.
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Shri Dinen Bhattacharya (Seram-
pore): Sir, yesterday I raised cer-
tain points regarding the retrench-
ment of the electrification project
workers in Calcutta, Allahabad and
Kanpur. In respect of that I men-
tioned that the agitation among the
electrification project workers — was
continuing for a long time and ulti-
mately in the Sealdah Section the
workers had to suspend work and
.declare a strike. That strike conti-
nued from 12th September. 1966 to
19th September, 1966 on which day
an agreement was reached between
the railway electrification authority
and the Railway Electrification Pro-
ject Workers’ Union in Calcutta. It
was stipulated in that agreement that
even those persons, who were dec-
lared surplus or to whom notices were
issued on 1st January, 1966, would be

absorbed on the condition of there
being vacancies. It was also agreed
upon that any retrenched worker,

who volunteers himself to go to the
Rourkela-Durg Section where expan-
sion work is going on, would be trans-
ferred to that section.

But after that, as I mentioned yes-
terday also, retrenchment notices have
been issued en 29th October, 1966, on
near-about 70 workers in the Sealdah
Section and certain points have been
raised by the authority to the effect
that they could not be transferrcd be-
cause the provision in the ID Act does
not allow the railway authority to do
20,

13.44 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

I know, the concerned union repre-
sented the matter to the authority
and have sufficiently = established
that there 'is no bar to the railway
authority transferring these persons,
who have been declared surplus and
on whom retrenchment notices have
been served, to the Rourkela Section.
But up till now nothing has been
done, . ’

There are many other grievances
but the more serious one is that even
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in spite of the fact that a representa-
tion was given to the Prime Minister,
who assured that steps will be taken
to see that these workers are not dec-
lared surplus and that retrenchment
is not done in the electrification pro-
ject. and after that the Railway Min-
ister, Dr. Ram Subhag Singh, also
assured the Allahabad and Kanpur
workers as well as the Calcutta work-
ers that the retrenchment will be
stopped as far as possible, the railway
authority is not giving any serious
thought to this issue. It is my urgent
request to the Railway Ministry that
these workers, who are working there
for a pretty long time and who know
the job—in their memorandum origi-
nally submitted to the railway autho-
rity as well as to the Government they
sald that there is enough scope for
absorbing these workmen in the Open
Line Works as well as the expansion
work—are not unnecessarily put to
harassment when there is enough
scope for their absorption.

Another assurance was given in the
presence of myself, Shri S. M. Baner-
jee and Shri Anandan Nambiar by
Dr. Ram Subhag Singh that the rail-
way authority will request the poiice
to withdraw all the cases that were
pending against workmen of Allaha-
bad and Kanpur sections in connec-
tion with participation in the strike
and the incidental happenings during
that time. But I have been informed
that several cases are still pending.
Although the workers have been
taken back in service, the policc cases
are still pending. In connection with
the Demands for Excess Grants. which
the Minister has come forward in this
House for sanction, I raise this issue.

Shri Ranga (Chittoor): Mr. De-
puty Speaker, I have only two or
three points to make.
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Mr. Deputy-Speaker:
being rung—

The bell is

1 find there is no quorum. The bell
may be rung again.—

There is quorum now. Shri Ranga.

Shri Ranga: Mr. Deputy-Speaker,
Sir, this is the last occasion when we
can have an opportunity of saying a
few things about a few local needs
and grievances before the next Gene-
ral Elections.

As it happens now, there are two
railway stations in my constituency
which need some special attention
from the Railway Minister and some
improvement also, In regard to cne
of them, that is, Chittoor, I have al-
ready sent a letter to them. So little
has been done if anything hag been
done at all. But now there is a more
crying need for immediate action in
regard to Kuppam railway station
and I have already written to the
Minister and the local people also
have written to him. Because they
have come to be exasperated by the
neglect shown by the local adminis-
tfration in regard to their two very
simple, elementary and yet urgent
demands of their own, they have de-
eided to go on satyagraha from the
24th of this month.

The Minister of Railways (Shri S.
K. Patil): What are those demands?

Shri Ranga: I will tell him. When
they consulted me, I was convinced
of the correctness of their stand.
‘Therefore, 1 told them that T would
have no objection to support them.

Their needs are very simple. The
level crossing starts where the rail-
way platform ends, not even there
being a distance of 2 yards between
the ending of the platform and the
peginning of the level crossing. So
much so, it has led to, in addition to
so much of inconv to r

gers and trafic and so on, a lot of
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accidents and within the last 15
months, as many as 4 people came to
be killed because of their vain efforts
to cross the level crossing. This level
crossing happens to be in ‘h: ccnire
of the town, The town is split by this
level crossing. On the one side, there
is the town and on the other side also;
the people have no other.

Shri S. K. Patil:

Shri Ranga: It is Kuppam railway
station. In fact, I drew the attention
of the Government to a convenience
which is already there and which is
not being utilised. There is a sub-
way, not far from the level crossing,
only about 2 furlongs away. It has
already been there fit, for traffic. It
has come to be blocked by one or two
pillars put underneath in order to pre-
vent traffic. What we have been sug-
gesting is that they should remove the
obstruction and strengthen the bridge
by putting one or two girders and
then allow all traffic which can possi-
bly and conveniently be allowed to
pass through it so that the difficulty
can be overcome. When the Railway
people were asked by the Railway
Board, they were told that i1t would
cost them Rs. 2 lakhs and odd. After-
wards, the Railway Board themselves
said that it might not cost more than
Rs, 26,000. I could not get the local
people to contribute this sum. Possi-
bly, today because of the lowering of
the value of the money, it may cost
about Rs. 50.000. It will not cost
more. I would like the Government
to take up this matter and make that
subway free for traffic and take neces-
sary precautionary steps in regard to
other things there.

Then, there is not even a foot bridge
or, what you may call, over-bridge.
For much smaller stations which are
in the villages or in the rural areas,
there are foot bridges. But here there
is not even a foot bridge at this level
crossing. Can you believe it that
there is not even a covered platform.
there or even a raised platforin there?
Recently I was told that there is some
proposal for raising the level of the

Which station?
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platforms. These are the only three
simple things we have requested the
Government to attend to, and I hope
my hon. friend will be able to give
us an assurance that these threc things
would be atiended to at the earliest
possible  opportunity and that the
necessary orders would be passed so
that it would not be necessary for
them to go on a satyagraha and I
would not be obliged to have to go
and keep company with them. This
s the simplest possible local demand
that anybody can possibly make from
my place in this House about a local
grievance of the people in his own
eonstituency, This is the second time
I am mentioning it. I hope my hon.
friend will find his way clear tc get
these things done and that would
save their face as well as my face.
gt admT mm (I59)
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Mr. Deputy-Speaker: One hour is
the time allotted. I cannot accom-
modate all Members. There are many
Members who want to speak.

Shri Hari  Vishnu Kamath
(HoshangaBad): Time may te extend-
ed,
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14 hrs.

Shrimati Renu Chakravartty
(Barrackpore): I first want to speak
about construction of new lines under
which railway electrification comes. I
would like to support the plea made
regarding the way in which retrench-
ment and absorption of railway
electrification staff ig proceeding. As
you know, I have been raising this
point in the Lok Sabha since 1963 and
the last question which I asked was
in August, 1966. regarding the re-
trenched railway electrification staff.
In the Second and Third Plans, a part
of the electrification work has gone
apace and in the Fourth Plan, a
bigger plan for electrification is atoot.
In those circumstances, I am not able
to understand why it is not possible
to absorb all those skilled and un-
skilled staff who were working for 7
to 10 years on electrification projects,
T am quite aware of the fact that
casual labour is temporary labour and
they are taken on project work, but
our plea has always been, “last come
first go”. That particular slogan is
accepted. Since work on other pro-
jects continue and new recruitments
are made, the services of these wor-
kers who have worked on railway
electrification projects can be easily
utilised. In the present sector of raii-
way electrification, the number of
technical staff is 622 permanent
employees and workers taken directly
through Service Commissions; there
are about 1,020 non-technical staff
directly recruited; there are &bout 200
working supervisors and 285 material
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checking clerks; the number of regu-
lar Class IV artisans stands at about
87 and that of casual labour, skilled
and unskilled, stands at about 5,000.
If there is direct recruitment for rail-
way electrification and at the same
time there is retrenchment, I think
there is some contradiction. Those
who are being retrenched can be
taken over in the same category or
nearby categories; they can be
switched over to the work in the new
project areas, if there is direct recruit-
ment there. For example, it has al-
ready been stated that a new project
work is going on in Durg area. In
that area, they can easily be taken
over. Some of them have been offered
the job, but the difficulty is that they
are being offered the job on the basis
that they will again have to enter as
new recruits. They have already
spent 7 to 10 years of their life doing
work on railway electrification and
the work of railway electrification
still continues. It is a simple matter
of giving them their service benefits
and seniority; let them just go from
one project to another. We know
that in the next two Plang we shall
continue the railway electrification
work.

As a matter of fact, I would also
like to draw the attention of the Rail-
way Ministry to the calling of
volunteers for the South-Central
Railway. The South-Central Railway
has come in as a new zone, 1 am sure
that large numbers of both open lines
workers as well as technical staff will
be recruited for this zone. In that
case, I find that the Assistant Director
(Establishment) of the Railway Board
has issued a circular saying that—
there is a clarification—it will only
apply in the case of staff of the zonal
railways and not any other railway
organisation that is Railway Electri-
fication workers are excluded; it
means that if you belong to one of the
regular zonal organisations, then only
you can opt and enter into the South
Centra) ne. I would like to say
that this is a very important matter.
We have been urging the Govermment
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and the Government has promised
that they will look into the matter,
and screening committees have been
set up. I would request that those
who have been given retrenchment
notices should, as far as possible, be
kept on and nobody should come and
say, “the railway electrification work
is going on. but we are not able to
keep our jobs, although we have becn
in service doing this work for about
8 to 10 years”.

I have no time; otherwise, I would
Jike to talk about so many other
things.
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Mr. Deputy-Speaker: The Minister
will be called to reply at 3 O’clock.

‘Shri  Muthiah  (Tirunelveli): I
support the Supplementary Demards
for Grants amounting to Rs. 21,000.
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Demand No. 2 is for a token amount
of Rs. 1,000 for the restoration ot a
dismantled line in the North-Eastern
Railway. The new line covers about
13 k.m. and is expected to cost about
Rs. 22 lakhs.

In this context, I want to plead with
the hon. Minister that he should be
kind enough to take up the imple-
mentation of the Tirunelveli-Kanya-
kumari-Nagercoil railway  project
which has been pending for a very
long time, for over thirty years now
and which is long overdue. I have
been pleading for this for the vast five
years, and I have been writing several
letters to the Minister, and frequently
contacting the Minister and still
nothing has come out. Therefore, I
would appeal to the hon. Minister and
his colleagues to take immediate steps
for the construction of this most neces-
sary and important line. This line is
important both commercially and
strategically. Kanyakumari is a
world-famous tourist and pilgrim
centre, The line may be taken up in
the first stage from Tirunelveli to
Kanyakumari and Nagercoil, and later
on in the Fifth Plan, it could be ex-
tended from Nagercoil to Trivandrum.
1 would appeal to the hon. Minister
to take immediate steps in regard to
this line, because it is so necessary for
thé two districts of 'Tirunclveli and
Kanyakumari, as a number of indus-
tries are coming up and there are
valuable minerals in these two dis-
tricts to be exploited.

I would also appeal to the hom.
Minister to take up the implementa-
tion of the broad gauge line from
Tiruchirappalli to Tuticorin. The
Tuticorin port is becoming a major
harbour and the Sethusamudram
canal project is also coming up. A
number of industries are coming up in
the hinterland. So, I woulg appeal te
the Government to take up these two
important schemes.
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¥ g ¥ ama g fr O sy 79
Tt T AT ¥ g 29 (@9l @ |

ox A & gEe ¥ oA weAl
Tl § 1 S &S §THRIT FT gEAT
AT AT &, A1 wifed ATEAT §, oA
% favam @t &, sa fad anT v
Jw< T 9, IY FgAtn fear W,
@ TFT FY A B H FAE T T
F&T | Af FEEY 1 GG A
#r oo  0F a1 SgET T W
L ear U E 2 I oL V]

ot frEmitmw (a) o amEE
YT WEET, § F WH T I &R
T gEHed awe 9T S 9gE g1 @Y
§ SO g W E, FE OF IFW
qeET &, @1 FE N TFS AFET €
# @ WA § T VAT ARAT
fx oF Tg wdR afifeafy &, & Feamw
A F gwaw w41 g doaw e
Farfm #1 7 & w7 AN A%
g FGT, AOF AfuFTH W T A
% AG 91, a1 F g feRrd ¥
T 7l g1 gwa § 1 AX e gt Wy
gy I FFT AT W W A Tl §
fr off 99T W 1 S A WA
ot &, @ ferer @rgw §, oW AeA
&, gl T Fanfon vamer g W d—
st afwere oAidvE €, ST @A #
qEerT SrgaT @, forme masred gad
7 TG F1 AW Q1 § @
T I FEAGT FAT ATEAT E, T
T AEET H A @ wf@—

T AW T

S wfey, wew a @ famaa
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aft e @ifew, wdaw s Ay
uq TgT 97 9 A37 qEdT & | ;ifE
o9 F AW F A TF AASE ALY gATA
sarg dar ST ar & 1 & s A g
ST T ZW A Ty F7 e 96§
70 W Y wdiadi 1 g4 FeAT 9e
g AT N T F HE AT FA FAT
T A Ao W E =
Wt & g TR § FAEH WA WY I Al
afdt # w9 g,
& 98 W &, W WM F T gl I,
A% ¥ FY faer ww TS #1 0w
AR AT o F7eAr &, 3 F T
T E g #, s g 8, Fewr
g & | O T grw A ferdrw
F1 Frer 3@a €, e & faewmr @,
FAFAT T, A T ZE-GE AT
&Y g a & A gwed €, e
gm¥ fag @, AFT SR g@ AN A
EE A (1 B G 1 B
Ty &, atfr ® ww e wma §
ot # Aa gl st #, w-
T & wET R @ 5, 9§
A m A Fw AN

= Wo Yo e :
T amea g

[T 1Y Twg

st fE Ao mgtns‘ra“r-
S AT @@ F @ § Afew 59
o o Id awe O fatae 3@
wifwg, & Foaw ag fewiz @ §
fr w7 & freivrer aw A W A
Taw &< dfwd, ag @ed g Ay
TE &, o MEr GTEE I7 F @l §
@t I gEr e § fr Y w6 99
F o9 ) gafay & SEEs qenika
F7aT § fa o T Fafwe ot
F 3§, MR | § a0ET F @
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g I 1 ¥EEE A Aer d, e
A7 ® A A F A Ewy oIw
1 dm@r T owweg & 0 gafaw
% WF et ¥ aweATed WA
g 5 <9 A5 ®) Oar A a9 @A &
forr s & a1y I fawrr & Y Sy
N AT, FIIT, g€ AT EAET § |
Y AT F19 @V FT T F, T &
N BT FOT FAT, I IR TR
faft & T # gFT Aearar g,
AT FY FA 6 an, a7 & AT
& wawd #Y awg ¥ v g, AfEw
M X T 77 = FY 79 I@IAAT |
& faa 7 f5 9gr wravawar g agr
TE AGAA | T qg FAET AL
P AATET A AN w1 T
g ¥ W< gvw & S
&7 7@ @, o ag g
W A F AW %srirvm-
famas sl Aw & wF § ng%sr%
mg,%wﬁtmmaﬁtaﬁﬂg’rgu

¥ o grafes aCET § qEARaEdt
weifon w3ar g iR 39 fawr Y w-
g fom w7 7% WD F fear
I | a8 AT A AT /AT |

ft TR wET@ANET ([AT) @ IJa-
w1 wRred, w4 wfase o qar
sfaeem & oY fafraa wq& 3w 1 qam
feams} &Y AT § AN IR F AE=AA
¥ g & gER ¥ fawe ogw @F &
T weast # ag o T 2 fF st W
g # qefar 7 g1 98t ev w137 §
% Y@ A @1 ) F wraET e’
qE F IF TATH BT W ATHAT FIAT
e g ot fr gead, fadw, w29,
RYYIAIG, TG FT 100 HT w40
XA & agi ) FA9 FA9 10 T
H qTEEY &) q@t F qgT § AW A
ey & at w27 2 fir g W 9 A
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T, e W g A & & faaw
F7AT gt g fF w99 g oA
H 5 30 A% €T qF 7 foa@r qr
AT g4 FW ¥ T qE Trage fwar
g & agi td argA faaay ) AN
qg ¥Wd WgF 9eAT g g faw
aifegt # gfaer & foir 78, afes =
frd «ft fix ag o= QT & 2 g wA
dar QYT &, g &, 97 8, q€ q§ WA
£, 37 wa o & o giar s a3
feY WY i ¥ fawra w1 wreAw, B
8% T} ¥ faarw 1 wreaw afga
WA

¥ 7g7 X a8 WY FF i aum _wl
# oy wRW qF Gt 93w  forad @
ATEAT F1 aga T & 1 EF wTH FY BT
#< afz Wy 39 QY we Q¥ faor § agt
uF g AT Tq@ ATET AG & | wE QY
oy frar & 9 o i, T A df
e 1 g0 1 § Afa 7% wew A
Al ¥ farxr 1 & 7w wdw A -
aFTAfaE §4 & AT 9% FgAT Argd’
g f& gav 7z fild ot & ot o wew
W aer AneaeE wRw & 1§ =nean g
foF IHF TG G AEL TLW FT FFAE
%+ foamr 9 | IEy S 0L-
WS FEAT, WY FT HIAGAT gAY, HATH
T, af s qaTd qgm HR A A
ga g a3 | gEE w89
FLaTEd | weg W_W U fawyr gun
2w 2, wias gfee &, avnfas gfe
¥, wrfirs gfee ¥ | g7 @ fager awrfa
2, affwr qzrd W &, &fET g 9T W
qFECATaE Ag FId & | W ¥
qrZemra 1 g WY A1 v I gfawr ww-
A #, watg tod gl O wiew @
%n&mmgf‘ﬁmwﬂrﬂm
ferr SRR gEE ATE TEET FORA-
f2vm w1 SEaE fE a o
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Shri Mohammed Koya (Kozhikode):
I shall be very brief and shall touch
on only one point concerning new lines
in the Supplementary Demands put
before the House. I refer to the
neglected part of Malabar in Kerala
State which did not get even a single
inch of railway after the country be-
came independent.

For the last ten years, we have
been urging the Railway Ministers and
also this House to take up the ques-
tion of the Melatur-Ferok railway.
When we approached the hon. Rail-
way Minister in connection with this.
he was raising a technical objection,
that the Kerala State Government did
not recommend this particular line.
As a matter of fact, this is not a new
line; this is only an extension of the
existing Shoranur-Nilambur line to
Calicut. If this is not done, the
Shoranur-Nilambur line which is now
running at a loss will be dismantled.
That is what we are afraid of.

Therefore, in view of the fact that
we were not given even an inch of
railway after indepcndenca and in
view of the fact that the KXerala Gov-
ernment has now recommended it—
we raised this matter in the consulta-
tive committee and the Kerala Gov-
ernment has promised that the
minutes of the meeting would be sent
to the Central Government—we re-
quest the Central Government to take
this up. Even if it is not given top
priority by the Kerala Government.
the Central Government can take it
up because it i3 a very short line of
24 or 25 miles, and it is only an ex-
tension of an existing rallway line to
make it a profitable proposition.

This is the only point I would make.
I do not touch on any other point be-
cause by that the importance of the
matter I have raised will be lessened.

oY fasaarq aeg (FAwgT)
I WEIRY, WA wgrew A fow
SR ®Y q Y §, § gwer giew
FT FTAT g AR W9 € WY I
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Tart Wt a1 g 5 ¥w qerem ¥ AR
I fawmr 3 o gafa 1 & ag g<n-
s gE & | A gad aa 99 F oW
fadz w&m fF gaT a2w 1, frga
A ¥ FAT &, €F qawA W R
ey e A AT F FT 8
TG X IO UF Sfgg @ oo
I § FAEd ¥ fod, faee & fay
o\ grad & ol aY sraA § faan fear
aqzre & fad wY8 7 Ay & | ¥ g
T wigar g 5 gfe gw qatad &
R AW F W F AT AT § ay
2 zafs sraeas § £ oF g7 <oy
¥ wmrw & oy @ S

aTq & ag T wrean g 5 qak-
9 ¥ QF KT aga g faver gwr
@ fad Wt SiFw & T 9% J@
1 faor 917 |

FEIPBWEINfFaga
qgeaq &, ¥ fF gada &uw )
g WA & a9 A A7 97 | AfeT Y
TF T @O Y & | TER O A
a1 faar s Tfg® | R ferw
fear 51, ERwW fear ¥, qi< fear
I | T TET TF IR R0 § A fw
WY W 3G ¥ 19 § qyar § e
ag qga JAfwa § -

AT A AR & 7 ¥ o5
X7 9fg 99 g § A 5 TrrwgR e
9% FEATaT § T ¥ I & Wfew
qifs B AX § | TR FARIER A
R IR § | gafay Fga @ A
g AT A frad T AN, qEw
QT G AT FT & |

wr ga  § @ AR Hiv B}
mﬁfaﬁwsw%wmuﬁ:ﬁam
argar g | 81X qraro ww g g
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¥ AT #Y | 98 gy o §, Jfe fae
FAT AT § R OF G gangrars -
FT M@ A AT A1 & | 37
A & FmYL €N § Tg W 6 T
o @A § | g agEaa . AR KA
FT I [HA & | TF AqE@IAF ¥%
ot ¥ ) 97 TG 37 T I THT FE 9,
AfFrFeTHT ¥ IEH T AR
TAT ¥ | WX 48 39 T A< & qATS
a1 F f& MER ¥ AgER T
AT AR AT A AT R AT A
¥ agi FYSAar %1, fraay geam Frer
¢ wrw Y @ wwar § | @ik w
TFGIT T BN FAAGT AT I W QAFT
Eicl

Y aE ¥ CF ©uT W &
W f& smEwfas #F2 & 9 fa|r
A fragam § 1 987 O et ey
I & | @ A FAYL T § |
I9 9T T Fedr 4@, SfFw gw agy
THAY & | EFY Y I AN Fawar,
FAYL, TE AT T R § ITHY
YT T QAT § | @ M AW T@ )
oY &FT =1fg?d |

A FARE & A7 ¥ qF 7§ 3T
i g IR & AT i 9% ag qors
g 7 | ag Tga WA & fF S
T A W T AT IR
ara & | faem 7 X q9d gQ 7€ gART
Y gY T 1

TG R 9 W g TG
2 g man ar, AfFT 3w O 0E B
Y 1 A T At ) A § gt e
FTH Ot qF T § ey WK g
VT Y gY WY STHT A A WY
ey 7 faw ot § 1 WY A X
AR R A Wt BT A & 1 T
TTE T wfgd | are § AR S
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& T 3 ¥ AFT 9T €W aw 0
wF g7 eud g wf . e
a%dt § | & wag oA § 5 ¥ e
t ad § AR g7 T A w9 g &
faarT FT oFT § 1 WY W FAT
AT A M@ ¥ §, o §o W
F oY FAH Ao &, ITH Fg aHq &
fe e B B A ) avag |
T AR ¥ 9 A fawrmat F g0
T a| B g7 farsmg w7 F8
frar 7 g A gad FYE A Al
R g ferd oy § &Y 3w A v &
foamda § @ ] gy @
Hfe arg & w4 AT § FaFT gar gt
s g 1 E R s e A ad
& T WYX ATOHT &qTT g |

Shri P. Venkatasubbaiah (Adoni):
I congratulate the hon. Minister and
his able colleague for having adminis-
tered the railways in an cfficient and
effective manner. I am in complete
agreement with Mr, Hanumanthaiah
in what he said regarding railway
accidents and the responsibility of the
Ministers, and I do not want to go
further into it in detail

1 also thank the Railway Minister
for creating the South Central Zone
which was inaugurated on 2nd Octo-
ber. It has created a very good -
impression that this new zone will
enhance the administrative efficiency
of the railway and also offer new
facilities to the passengers and other
commercial interests. In this con-
nection I would only bring to the
notice of the hon. Minister the fact
that the South Central Zone will not
be complete unless the Kuntakkal
Divislon is included in it, and I re-
quest the hon. Minister to look into
this matter. N

With the creation of the new zone,
a circular has been jssued instructing
all the employees working in evefy
zone to apply if they want to opt for
the new zone. Certain representa-
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[Shri Vishwanath Pandey]

tions also were made that this option
should be restricted only to two zones,
Central and Southern Zones. 1 would
request the Minister not to open the
floodgates by inviting everybody from
all the parts of the country, but res-
trict it only to those who are affected,
that is those in the Southern and Cen-
tral zones.

For the last four or five years I have
been writing that there should be an
overbridge  constructed at Adoni,
which is in my constituency. It is a
very important commercial place with
a population of more than one lakh.
The local municipality as well as the
State Government have come forward,
agreeing to share the cxpenditure in-
volved. I have been writing letters.
and I would only urge the Minister to
take up this matter as early as possi-
ble,

I may not be dubbed as parochial-
minded if I plead for a separate Rail-
way Service Commission for this new
zone. All along there were well-
founded fears that the emplcyment
potential or employment opportunities
were not equally given to the areas
in this zone. I do not plead that there
should be a separate railway service
commission for the South Central
Zone only, bit I only request the
Minister if that is not adminis-
tratively possible, to see to it that
equitable justice is done to the areas
involved, that employmeant is given to
the various regions concerned.

Every State Capital is connected
with New Delhi by direct train. It is
most unfortunate that Hyderabad does
not have a direct railway train con-
necting it with Delhi. I would re-
quest the hon. Minister to look into
this matter and connect the State
Capital of Hyderabad with Delhi by
a direct train.

o @y qwIT (TGIY) IS
wEvea & Q@ i AT FEAT A g
faedt O WY @A qg waTwr JorAm
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4T A7 fF TATETETE ¥ WAL AT ATRT
R MfaRge oF 3@E € 2 1 a8
VWA I 9T ZAT & | TAF ATy ¥
% AT AT 7T Y 9F foy g Ey
FfeT 1% v Y foar T @ @
g AT A gAFT qrA W formy smar
g A\ *gr sar § 5 3@ @) fa=ie
F3 AfFT ot aw agl A |
& 7Y T ¢ | & s A E R
g qX fa=re fFar g s} mfeay &
TET &I FLA AT qIEAT F I |

Fady ara & ag Fem avgan g fr
A @ F T faoret & @t
TR AW g 2 dwd A
Y g fear 1 & fa 9 Rwet & fag
faerstt & < ST 1+ & mrOEY aFemAT
amgar g 5 aga ¥ &ww & @w Ak
¥ AT e g Tg7 faoret Ay @ A
ITF ATENF faorelt wavaT WY & | AR
FO AR FY gET qRAHT FT
/IRAT H3AT qzaT & | fowrd & fag
Furfaar w@wa ewar ¥ feedt 9
FTRY ATEH T | G TF & AT |
TG #T qE7 T AU § | TF TF
feait F1omr & AR gEd RF AT R )
7 7gt < faar g R A ©wW ®
SEfae & | T AT § FF a< Fw
T & AfEF a=h wgeE w1 e @t
R

TARER AR AR ¥ FW
afear f& &1 q&w 3% § | =TT WER
& <6 9241 & WY wET  gEd 1w
o i ¥ ¥ [ e §Em )
T wrEd 7 §, ghwT AT gy
2, a3 QA § 1| AW aF T afaat
F o4 IF AR faam & araa W
agt 9T $1E FIT WlET T IATAT T
2 | g1 AdT ag grar & fF ow -



3737 D.S.G. 1966-67

mfeai ot & M7 gfen 3@ Mg
FE E QO ATAT FY qGT FEF QRATAY
Il qe & aRiATE@ @ AT AT &
fr ow Faw wfeT q@man st

aga & Jg 93t AT 987 § A
IAF WET I qRATAT FI K HTETC
o AG T T F fE qq qIER
oTUT @91 3 A AT TEY A § 0 F
frdem w<ar ngar g fr gt O R
g o o f& g7 wEw qaTr w7
STETT §Y Al WY ATE Ay AT e §
G9T AFT T FY 1 AGA § | 56 qAWS
# & agr g 5 @ warm we )
N o F 5 agi g8 Faa wiqrer
FY Ir&TT & /T AR agr AT Ty ar
2 FY GG QY ATT AT ST WaT q4T
fea smg |

=@ & qEATEr F Sfe qFe TG
F @ & TR T T FEAT ARATE |
AEATEY QAT ITT AW FT OF FeX
T O qF F@E AT AT g
oY &Y grarerg #7 WYy Arvaree faar
a4 6 foer s Y S g7 FreETa
& fou o 7€ & ST FTH X grafasar
Saet | T T g W e fE
9t IR F2W F JATH AW FY BT FT
agr ¥ GAT AT THEET AT gEL A
TR F AW Y ATHT T4 gU & AR AT
F 1 {0 e § AT foaw w IHA
BT o ¥ &, IRy w1 A faar
ot fager fedi agt 97 W& gEaTa @
gEd  Kraw agimarar FAIT Y
g o 37 qrAA F1 7Y S F qraw
T FTgAT, 3AF At § agh aq w
STGAY | Afeh AT TF Y IART THATRY
it qv v Ay fear A @ faa
IR ¥ ot 7% & € o o § 3T
IR A famar 2 67 arge F @l
AT AT T Ferar AT 1 & ATEAT
f T 5w W e F o
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7O T Igi qg & E & f5
N 9d gfaw 0w ¥ fad @
srFe F faa T3 o &, fyad arwrarar
gfraem gu @, ot goifrae & ar gt
FwT AR I AR ¥ @ ¥
AT 7 frg %7 T 2 i & o
w6 § T qEd A9 ¥ W
fear stiq | 97 3EF A H qow fear
T @ warg fear mar fr qdY wrE
a1 AgY § | AfEA qF Aw g & A
A 9 AT AT FT qFAL A
& foad wgr mar & fF quw W oW
fomr og f& wgf W A WA P T
AR #Y 37 W § 9 femm 9 oA
g AifrrfE Y ag F@ & w7
TFY T A T A ¥ @ R
Afrnfd @ afew o aq & o
& f ¥ sarer feq & 1 waar & afew
o afew o g gt  fr sy
F 797 & F7 wfew 7o § | N T
A w787 grar § SdT F Aif <
feqr smar & 1 arEr A BT qoRT gerAr
T W@ & | WEATEY F Awmifesy ¥
TR H FTH F a1 & g7 A
FY 5o # I3 T § AT N7 FI@T §
fs g TARY 2@, AT OTHAAET
S #T WY qa1 T ag T wgy
Faraea g1

areige forer § AT g8 9| HY
wgr mar & fF W 97 g7 T FT O
g SR qE Arg 71 fyan faar smg
g o 7 e T & W g
faer g ag fyar @ f5 qdf sw
w2w ¥ FE faar Wy g fawwr gar
g 3 1 qF fFare & S g oy @
T Zad fHAT A B8 ATET AT §
g frdza foar ar, Y@ ot & wd
oY, grdar WY F1 7 o W7 JT A1 AT
a3 A gAY IFiA ATaTe
Wit fear ar f§ & gt o7 FAATSHM )
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[ &< qia)

wfe g9 afomm 7@ et § 1 &
& & afaw o AT aE T gea g &
15 § 15 S area o T A
R T FEe FT L | gqAF UL F @
seaTEA WY faar T av | qgr Y JAaw
# qg wiw § 5 MY 9 AT 9T g
T FT B AT T 9T T TR
F feqrag |

# w1 § 5 weh wgew
HY XA I 9 ST &

Shri H. C. Linga Reddy (Chickballa-
pur): While supporting the Demands
of the Railways placed before the
House, I would like to say a few
words about the Bangalore-Chickbal-
lapur narrow gauge line which I have
been requesting the hon. Minister for
the last one year to be converted into
a broad gauge line. It is a very
important line, connecting important
trade centres like Devanahalli, Chinta-
mani, Bangarpet etc. It goes to a dis-
tance of about 150 miles. It rung in
the arid zone of Bangalore and also
two important districts and runs into
Andhra and Madras States also.
People have been requesting the Gov-
ernment for a long time and the State
Government has also been urging that
this line should be converted into
broad gauge line because the speed of
the train ig so slow as it is a narrow
gauge line. Hence, because of its
slowness, people are not travelling
sufficiently and there is loss. Govern-
ment surveyed the line a number of
times to see whether it should be con-
verted into metre-gauge or broad-
gauge line but so far no action has
been taken. There is heavy traffic in
this route and it is necessary that
attention should be paid to this.

There is another request of the
people here to link Chintamani to
Madanapalli which is in the arid zone.

hint iisab centre and if
this link ig established, it will con-
mect two States. This is an area
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where there is heavy traffic. I re-
quest early action with regard to
Guntakkal-Bangalore broad gauge line.
We have been requesting for a long
time but no action has been taken.

I had written a number of letters to
the hon Minister with regard to the
opening of gates on either side of
Elahanga station on Devanahalli-
Bangalore line and the hon. Minister
was pleased to look into them and the
gates are opened now und then. But
permanent arrangements should be
made so that the ryots may take their
manures, etc. If gatemen are posted
at these places, this could be done.
The Hasan-Mangalore line is moving
at a shail’'s pace. Sufficicnt amounts:
have not been placed at the dispnsal
of the people there to carry out the
work. This work may be expedited
early.

wt FEeitaw wew (ARE)
JqTERE w3TET, THY 9B 9F Wy WA
qamg 1 fewiss a1 a9z I WA
¥ wrar 781 §, & 38 wvaw ¥ §9 gETT
T @ E | §@ aun § 5 99 amal
T AT 24T =TEa g, vt 3 fafaeex
A AR F feawent § R ogAH
Faifaa FT 71 IT%T & |

¥ ot afew WY 310 7w guw fag
) gare A § A FiReTrE
¥ A2 WUA F) UFAIT F& WSBI
T fear mar & s g aur ofemw ¥
W wmfaw & Q@ wes fawr a1 foy
&1 & Aoy GF FY IAqT FY ATE A
IR gAATE AT ATFATE |

oy g3 §X A 912 81 gwa fa
g I wuw § amar o g, faad
it # wgfoag gf & 1 3w 3fe X
¥ uF gara AT e §, fowd g
FrE wATH AN § 1 AT IO WA A
qmar s, @ AW F aEAw g7
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gt 1 T T® |IAT 9T 99 A« 4T
gk e WY f, Ay am 97 @E
ot § 3 fawft 1 57 oot @ QT &
& e qema &1 feear 19 &1 org w1
T g W 98 FAT 1 fesar w7
ST W gTer 1 gAEr gfonw g
Qa2 6 ey & w1 g7 e THT-IAT
Ty &, A7 frr sy § "1 gAY |
qg =t & /X g {Y avarT FY A grf
ey 3 1 27 ¥ gfow & e ooy W
vt Y it €, Sy Fwar F A
YA ¥ 7% 9T Fewy gy, im0
am fay oid, faw ov aw=v fay zo
@ 7R Tge-eNTT ¥ oar fyar sy
fe s® araw o v g @ fesar
Er R 9 AN AR 97 9¥ I
%7 fesar &gy grm, Fearfe | 38 wwTT
GEIR TN g TG 9T GE Jr IAT
T I AN-NB WA F FEI
g qEi

9 Trgefa, IrUeefa AT mEAT
feet Rum qx oy §, @Y 39 & fesd
fifre A mai Ao & 59
qNY qEY W@ wAl werey, o wifew,
WA w1y 4, A7 AT F o qHo
s fedt Wt mfusdr #Y ag qar A€y
a1 for I7%T fesar Fgi & 1 ST femar
it faee T 7 q@i 97 &Y g9,
@ Ay ZIT X FT @Y q, ARy Y WA
WA qEr | g WY § fw feeal ¥
it ¥ AF aAwt T N F FTI
GE9T TET U W &, ARE AR
=¥ oYy # fire s § o aga wgfa
PN 2w A s E R T
YR 97 s frar g o wwE @d
F1 FE garer AgY 2

qET6Z A 7 Ag-wiim-
qTZ ATEA qaTH w1 qad & gf &, Afe
oY 7% qar 7Y 99 § o gmw A i
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Far FTaarEY #Y o1 @ & 1 & fadaw
A1 e § 5 9 v Ay ofver g
¥ forar @y

FEATE-TTALSH 137 FT =N
1949 ¥ &Y F%7 & 1T AW F 17T
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Shri A. V. Raghavan (Badagara):
Sir, in the matter of construction of
railway lines, Kerala has been neg-
lected for a considerable time: no
railway lines have been cunstructed
in the last ten years. The demand to
construct new railway lines such as
Tellichery-Mysore and Alwaye-
Ernakulam Kayangulam coastal line
had been there by the people of
Kerala for the past ten years. We
find that no provision has been made
during the fourth Five Year Plan to
construct a railway line in Kerala.
Several Ministers have presided over
this Ministry during the past 10 years,
and we find that unless a Minister
comes from a particular State, no
other new railway line will come to
that State where there is no Minister
from that particular State. Therefore,
1 want the present Railway Minister
to consider our legitimate demands
and construct at least one of the two
new railway lines suggested by me;
either the Tellicherry-Mysore railway
line or the Ernakulam-Kayangulam
coastal railway line.

Secondly, in the Consultative Com-
mittee as well as in letters, the peorle
of the Malabar region of Kerala had
requested the authorities to restore the
original timing of the West Coast mail.
This train was introduced to benefit
the people of the west coast, but un-
fortunately, the present timing does
not benefit any travelling person om
the west coast mail. I want the Rail-
way Minister to consider seriously
and restore the original timing. In
this connection I want to bring to the
notice of the Railway Minister that all
the panchayats, municipalities. De-
velopment Councils, etc., in the Mala-
bar region of Kerala had unani-
mously requested that this present
timing is most unsuitable for them
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and that the original timing should be
restored. I have written letters to
the Railway Minister to which I re-
ceived a reply saying that if the timing
is changed, then the Kerala Express
will reach Cochin at an odd hour.
Unfortunately the present West Coast
mail reaches Calicut, the most
important city in the west coast, at
about 1 AM. or 2 AM, If odd hour is
the consideration, I do not know why
this odd hour is not applied to the
Malabar region of Kerala. Formerly,
the West Coast mail used to halt at
Badagara. After the change, the halt
has been abolished. I request the
Railway Minister to restore the halt
at Badagara also. *

Lastly, I want to bring to the notice
of the Railway Minister that there is
a lot of corruption in the matter of
granting contracts for catering. With-
in one month or two months after the
catering contract is given to the con-
tractors. the contract is unceremoni-
souly terminated by a simple note
saying that the contract is terminated.
This is a very unfortunate siate of
affairs. Whenever the officers wanted
to benefit a particular individual, a
notice of termination is given. Justice
has been denied to the catering con-
tractors. I request the Railway Minis-
ter to look into the Jalarpet non-
vegetarian catering contract, where,
within two months after the contract
was given, another note was given
saying that the contract terminates
within a particular date and that they
must give vacant possession. Some
time back, in the month of April, T
came to know about it and I wrote to
the General Manager, and after that,
the contractor was given an extension
of two months. Now, I again find
that a tender has been invited for the
Jalarpet non-vegetarian catering con-
tract. and I am sure this has been
done to benefit a particular individual.
Thus, the catering contractors are
harassed unnecessarily, and I want the
Railway Minister to look into these
things and see whether it has been
done to benefit a particular contractor.

With these words, I conclude.
2073(Ai) LSD—S8,
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wEIT, A9 X R [T AL 9T A
*1 /YT o, sa@ fow awame 1 foedr
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fag ot oty a=dY & 77 13 w2 W
120 WA FAAT & S@fw Tredqd AW
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¥ fa foraY 2 F1 T £ goTa J=
gl s A o vEd AmaEd
e 8, a1 fefigae e 4@t §,
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R SgT I A7 39K Fé wafe adt
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faarert stra § forg 9T 6 @Y 9% T &g
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7 ag arearaa fear wan ar e 34 Saar
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Y AveHr FTA qAE AT FLHA
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JATT TR IF AOAM | W 77 faarey
Tt 9Ta A R F fag g AqqA
T 7§ AT &1 S fAT 9 @ g,
Quefor Tz g W & SEE fAo
gfaur @ awodt | o swmgar @ fe
AR WRIRY WYA WA EET qg AT
Fm raTR ¥ 77 gy § foma
QW B Tz fased g1 9 AR
ag S FTE ¥ THAT a7 W@
Efer G W ¢ FH A g™
2 amady ) .
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Shri D. S. Patil (Yeotmal): I just
want to make.a few suggestions.

Mr. Deputy-Speaker: I am sorry;
I have called the Minister.

Shri S. K. Patil: The hon. member
can send those suggestions to me and
I will look into them.

Sir, I am grateful to the hon. mem-
bers for the observations they have
made. Though the supplementary
and excess demands are very ordi-
mary, the occasion has been used—
and very rightly so, because this is
the last session of this Parliament—
to make demands as if it was a bud-
get session. I hope many of these
demands will be repeated at the next
budget session. I would like to see
all these faces once again here.

friend, Mr. Hanumanthaiya,
to the accidents. That I
will take up last. Before that, let me
say I am grateful to him for the
sentiments he has expressed. He want-
ed a broad gauge line from Guntakal
to Bangalore. I think the time has
come when these demands must be
granted. But we cannot go beyond
the budget of the railways. The re-
sources are so much limited and prio-
rities have got to be fixed. The sug-
gestion he has made is a very wel-
come suggestion because it opens up
the whole line and I shall give my
earnest consideration to it,

My
referred

My friends Mr. Bhattacharys and
Mrs. Renu Chakravartty referred to
retrenchment as a result of electrifi-
cation that is going on. That is a
question which has been discussed on
the floor of this House many times. 1
understand its importance. I can
assure them that this question #nd
the consequent unemployment which
is going to be caused fills me with
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anxiety too and something has to be
done. After all, it is a human prob-
lem. But withdrawing the notices as
suggested by them is not the remdey
Of course, these people must get some
other job if not in the same place, at
least in other places. Mrs. Chakra-
vartty suggested that in the South
Central Zone there would be some
vacancies where they can be absorb-
ed. I shall give my earnest conside-
ration to this suggestion. 1 can only
promise. But if we treat the tempo-
rary people in one place in a particu-
lar manner, that casts a responsibil-
ity on us to treat all of them in other
places also wherever they are in the
same manner. Their number may be
tens of thousands not onc or two.
They are temporary because they are
engaged for temporary job and when
the job is over, they are asked to go.
Of course, they also must be given
some employment. Sometimes there
is a disinclination to go to the places
that the railways suggest; they want
to be in a particular place and that
also becomes difficult sometimes.
Taking into consideration all these
difficulties, I can assure the hon.
members that I shall do everything
in my power to see that these people
are provided alternative jobs else-
where.

Prof. Ranga has made two or three
very excellent suggestions. Without
going into details, I may say that all
of them are capable of being immedi-
ately put into effect. He referred to
the contiguity of the level-crossing
and the platform., The proximity it-
self is dangerous because when peo-
ple go there to cross, there is a likeli-
hood of their being run over. There
have been casualties also. I think it
calls for action on a priority basis and
I will look into it. He is an old friend
of mine for a number of years. I may
tell him that there need not be a
satyagraha for such small things. I
know he is not doing it; other people
ate doing it. I have got great love
for my friends in Andhra; I have liv-
ed with them and shared bread with
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them and I like them. But there

should not be a satyagraha for every-
thing. I do not know yet how many
crores of rupees the railways have
lost. 30 stations have been burnt.
Apart from that, the loss of revenue
might probably run into crores and
crores. As it is, the budget showed a
very small surplus, to which we have
added Rs. 10 to 15 crores’ expenditure
because of increased cost of living,
which was not budgeted. To this, if
you add the losses due to these vio-
lent disturbances not only in Andhra,
but in West Bengal and other places
also, but particularly in Andhra, I do
not know how much it will come to.
I do not know how I am going 1o
raise these 30 stations again. If any-
thing like a punitive tax is suggest-
ed, at once there will be a hue and
cry. I have not made up my mind
as to how to cope with this problem.

Prof. Ranga also suggested about
opening of sub-way, footbridge, rais-
ing the platform, etc. They come out
of the amenities fund. It is a ques-
tion of priority and I will look into
it

Shri Radhelal Vyas made a frien-
dly accusation. I do not take it as
an accusation at all. He said a lot
was given to MP. when other
Ministers were there, but ever since
I have come. I have not been able
to give him something. If that is
90, I am extremely sorry. He is
such a good man and he should be
kept in a good mood. His sugges-
tions also will be taken into consi-
deration. So far as railway commu-
nication is concerned, M.P. has been
left as a backward area. Commis-
sion after a commission have said
so. It does not require a commis-
sion to say that. Parts which were
never before under one adminis-
tration have now been brought under
one administration. If they are to
be integrated geographically and
territorially, something surely has te
be done. It ig a question of priority
of a different type. Under the plan,
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there are priorities of a different
nature. They do not have any poli-
tical colour. For instance, where-
ever there are larger export they
get first priority and things like that.

Sir, many people have suggested
many things. I have no time to go
into every one of them. But I can
assure them that all these suggestions
would be looked into carefully.

Surely, two or three months before
the elections is not the time for
everything, although people will be

very happy if something could be
done easily because that helps in
their election. Of course, I am as

anxious for their success as I am for
my own and I would surely like
that they should get it. I do not
think in terms of Opposition or Go-
vernment; I want everyone of them
to come back because remaining here
for five years we have really formed
a kind of a brotherly feeling and I
think that that will be reciprocated.
I would like to see the faces of many
of them in the next Parliament too.

My hon. friend. Shri Kachhavaiya,
who is not here—and I am glad that
he is not here because often he
raises the question of quorum—talked
about the Bhopal-Ratlam express
train. 1 am quite sure that it is a
suggestion which also is very impor-
tant. I would give my earnest con-
sideration to it.

There are so many other things. If
I am not referring to them, it does
not mean that I do not want to reply
to them or that I have no reply for
them. 1t is because I do not want to
take more time of the House and
because they have been taken note
of. Everyone of them would be
considered and Members would be
individually informed as to what
could be done about them, although
T can tell them that between now
and the elections it is rather a diffi-
cult time for something to be done.

My frien8@ Shri Venkatasubbaiah is
not satisfied only with a new zone;

D.E.G. 1963-64
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naturally so, because it has whetted
his appetite, Now he wants a sepa-
rate Railway Service Commission,
Guntakal Division and so on and so
forth. It is a responsive co-operation
of the late Lokmanya Tilak: Get
what you want and fight for more.
Surely, he may fight for more, but
the question is that while giving him
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one thing I have to take it from
somebody else. Therefore, my
friend, Shri Tulshidas Jadhav, will

not agree to what he agrees. There-
fore both are cancelling each other’s
demands. Shri Jadhav wants that
Sholapur Division should not go; he
wants something else should happen.

Both of them say that some parts
should be taken away from the
Southern Railway. But I do not

know what will remain of the South-
ern Railway when these parts are
taken away. Therefore the solutions
suggested are not so easy and noth-
ing could be done. When we have a
new zone we do not have new
troubles. We have passed through
those troubles. For God's sake, let
us not invite new troubles.

Shri Venkatasubbaiah also wanted
a direct train from Delhi to Hyder-
abad. Everybody is proud of his capi-
tal and why should he not be! Hyder-
abad is a beautiful city. We also
want that if sometimes we have to go
to Hyderabad by train, why not go
by a direct train. So far as that is
concerned, we would do that because
that is a suggestion which is very
practical. Because these are two big
capitals, I do not understand why

that should not really be done if
some such thing could be done.
So far as electricity for stations

etc. 1s concerned, which my hon.
friend, Shri Sarjoo Pandey has sug-
gested, these are matters which are
small but important. 1 can quite
understand that because these are
conveniences to which the people
look and they will be looked into.
L]

As I said, if T have left out any-
thing, it is not because I do not want
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to or I have no answer about if, but
because it will take a lot of time and
I have one or two important ques-
tions to discuss.

A reference was made to accidents.
There are two aspects of it. So far
as accidents are concerned, they are
there and some explanation must be
there. When political colour is
sought to be given to them, it is a
different matter. Therefore I treat
it separately. Political undertones
is a different thing that happens to
be there. But, because I am the
Railway Minister, my main job and
responsibility to this House is the
Indian Railways and I have got to
see that they function effectively;
therefore, I am responsible for that.

When we talk aboul accidents—I
am not merely quoting these figures,
in order to just whitewash anything
that might have happened, but the
figures or statistics sometimes speak
for themselves so far as major acci-
dents are concerned, these figures are
really very revealing, although some-
times as during the last few weeks
appearances seem to be different.
During 1961 and 1966, five years, you
will find that in 1960-61 there were
2,131 major accidents; they fell to
1,953 in the next year; and to 1.637
in 1962-63; in 1963-64 they were 1678
—slightly more: in 1964-85 they were
1,325—only 1,325—and only 1,234 in
1965-66, that is, the year we are in.

Now I shall give you comparative
six-monthly figures so that the com-
parison may be complete. In 1965-66
between April and September there
were 627 accidents and between April
and September 1866-67—the period
that we have just passed—the acci-
dents were 584.

Then. you will ask me why it is
that there is such a hue and cry.
When there are accidents and when
human life is involved in a big way,
thére is a hue and cry. I think, near-
ly 40 or 50 accidents happen every-
day over all the lines everywhere in
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the world. In the gradation, India is
almost at the bottom; our accidents
are less than the accidents in United
States of America, Canada or Japan.
And these are the countries where
the railways are more progressive
and sophisticated because a lot of
new iechnique has come there. In
spite of that these accidents happen.

Now, when there is human life in-
volved, it is a different story. My
hon. friends will be surprised to
know that in fact nearly half the
papers that I get every day from the
Railway Ministry are about acci-
dents. But first of all what I see is
whether human life is involved in an
accident, The loss to the Railways
is there, but first I see that because
when human life is involved there
are banner headlines in the nows-
papers and that makes it a diffcrent
thing. But if you gather them and
take them for a six-month period,
you will find that they are much less
this year than last year. But that is
no satisfaction to me because every-
body becomes extremely unhappy
when there is such an accident; it is
not that T have caused that.

I may tell you, Sir, that as the
Food and Agriculture Minister I used
to see in the papers every morning
whether rain is falling or not. As
Railway Minister I have forgotten
that; that chapter is closed. Now I
look whether there has been an acci-
dent somewhere. Therefore let there
not be any misunderstanding that be-
cause I am a politician and something
is engaging my attention I am giving
less attention to the Railways. It is
really something which is not fair:
it is not true that because I am not
paying any attention or my colleague
is not paying any attention. this hap-
pens. That is not so. We do see
whether it is due to any remissness
on the part of the railway adminis-
tration or it is because our track may
not be in a sound condition ete.

I shall tell you that for “the track .
to be detected, whether it Is sound
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or not, there are sophisticated things
in the world today. The French,
English or German railways have
trains with meters and mapping out
devices so that when they go they
do the work in five minutes which
normally cannot be done in five years
by our old system. That requires
money. We also have got one train
specially brought for that purpose
but that train is not enough for
58,000 kilometres of track fhat we
have. We should have at least 20
such trains so that we can find out
what is wrong with the track and
the track can be repaired. So also
about the other things like signalling
and other equipment. If you do the
track circuiting, it gives notice and
it a train is standing in one place,
another train, in spite of the signal,
would not move because it would
automatically stop. But all this re-
quires a lot of money and time.

We have now a programme of
track circuiting about 200 stations
every year and even to have track
circuiting of 6,000 to 7,000 stations it
will take really several years before
we do that. ‘Therefore we have got
to live with this for a long time and
it is not in anybody’s power to
short-circuit fhis time or do any-
thing so very quickly.

Then. my friend, Shri Hanuman-
thaiya, while saying that although in
some of the countries accidents hap-
pen, gave the illustration of Great
Britain where the great man who
invented the railways was himself a
victim of an accident. Surely that
should not happen anywhere although
it did happen in this case. I have
recentlv got two or three letters—
one from France, another from Swit-
zerland and another from  United
States—and they are very revealing
documents. Two years ago there
was an accident in the United States
where 200 people died but there was
nothing in the papers because some-
how or other an automobile accident
becomes important there and thst 13
in the papers; about any railway

D.E.G. 1963-64
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accident they do not care. Many of
their crossings are not manned but
they think that it is the responsibil-
ity of the pedestrian to see. They
do something; they create some obs-
tacle so that the speed is lessened.
But beyond that they do not care and
if anything happens, that does not

go to the press.
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Shri J. B. Kripalani (Amroha):

Shall we also do that?

Shri S. K. Patil: It was opposed by
many transport people TYrom the
States by saying that it affccts their
operation. You may have a kind of
obstruction, low and high and so on,
so that automatically your speed
becomes less. We are trying to
have it in few places. That does not
get publicity there and thereforc
nobody says there that something has
happened and Commerce Ministe:
must resign because there is no Rail-
way Ministry there, or because some-
thing else has happened therefor
somebody must resign. Then, you
could only have a Railway Minister,
who is either an astrologer or who
every morning prays to God that
accidents should not happen, because
that is the only Ministry where acci-
dents of this kind may happen. There-
fore, it is not a fault of that Minis-
ter that it is so. If the administra-
tion is wrong. something has got to
be done. That is a different matter.

Now, it has always been pointed
out to us that such and such a thing
has happened, even sabotaging. Out
of 8 accidents, 4 or 5 have been
judged as such, as savotages even
after inquiry. Some of them are
doubtful. But I am quite sure that
in some of these cases, the fishplates
have been removed. These fishplates
are not edible—it is not fish that they
remove and somebody keeps |t
Unless sabotage is meant, this can-
not happen. Who could do the sabot-
age? May I ask that simple ques-
tion? 1 do not charge anybody. Whe
is Interested in doing the sabotage?
Is it the ordinary gangman who dées
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this business? Sabotage can be done
in five minutes. Many people talk of
patrolling. 1 ask: What is this pat-
rolling? There are two men in a one-
mile area, one goes this direction and
another goes that direction. He must
take about 20 minutes in coming from
that direction, and in the dead of the
night with a little lantern he moves,
it he moves at all—I do not know
whether he moves in the dead of the
night although he is supposed to do
that—and the sabotage can be done
in flve minutes. Any gangman who
can put the fishplate can also remove
it and it is a simple procedure. When
two or three fishplates can be remov-
ed in five minutes, the rail alignment
changes so that the bogie goes or the
engine goes outside the rail and the
accident occurs. Therefore, this can
be done unless the patrolling is done
in every furlong and that means, per-
haps—I do not know how many
crores of rupees hundreds of crores of
rupees will be required all over the
country. It is not only one infested
area that we can think of. We have
to do it all over the country. It is
tmpossible. I say, if you expect mir-
acles from this Ministry, those mir-
acles are not going to happen.

This brings me to the political ques-
tion. I cannot understand that. I
have been the Minister for Railways
for two years and six months. From
June, 1964 to June, 1966, there were
no accidents and if there were any,
they were small accidents and they
were never reported and nothing
happened and the Railway Ministry
got a shabash from everybody on the
nice administration that they have
been having. What has happened
from June to date? There were ac-
cidents of different types, the signall-
ing failure or any other thing, for
which the railway administration was
wholly responsible and the rest of the
accldents were either of bombs or
some such thing. Even yesterday or
two days back, some 59 bombs have
been found somewhere—God knows
for what purpose they were intended
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—and 7 persons have been arrested.
This is another sabotage. The cas¢
are going on simultaneously. There
are two or three sabotage cases which
are going on in a court of law just
now. I am not responsible for how
much time the court takes. But, un-
fortunately, the court takes its own
time. If anybody thinks that by
having these accidents anq sabotages,
the Minister’'s duty is to resign, I
shall tell them once and for all time
to come that my duty is not to resign
but to stay and to find out all those
causes that are responsible for sabot-
aging and to see that they are elimi-
nated. No Minister will take that
responsibility if his responsibility is
only for somebody doing sabotage for
whatever purpoke it is; some may be
dacoits or somebody may do for per-
sonal vengeance, one gangman against
another, whatever liberal interpreta-
tion that I may put on the sabotage,
and all that, when this kind of blood-
curdling process is there by which
they do not know whether hundred
people will die or thousand people will
die. Some of the accidents were
caused in such a cold-blooded manner
that the fishplates were * removed at
the end of the bridge so that the
whole train should go to the bridge
and fall down in the ditch or into the
river. Normally, it was expected by
those who were the saboteurs that
hundreds of people should die. If that
is so, I say that by doing this thing,
they are not going to succeed. If they
have got this idea that this Minister
will go, I shall tell them once and for
all time to come that this is not the
method by which this Minister or that
Minister will go. It is a wrong thing.
I can say that any Opposition has got
a legitimate right and aspiration and
ambition that sometimes they will be
the Government. Do they really re-
quire or do they really want that
through sabotages the Government
should change? There is a ballot box
by which it can be changed. All these
violent methods are not necessary.
When I say so, it is not , because I
am angry; it is not out of anger; but
I am making it as a policy of this
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Government, where I am not person-
ally concerned, that there would not
be any Minister worth his salt who
because some accidents have taken
place of this type simply goes away
and he just flinches from his responsi-
bility or ignores his responsibility.
That kind of a thing would not happen.
1 say that, with your permission, Sir,
because these questions are being
raised time and again and it has got
to be done. Even the administration
loses its morale because they think
that while they are doing everything
in their power to do that and while
they are trying even to track saboteurs
in order that these things should not
happen, they are not only not encourag-
ed but the people think otherwise.

With these words, I commend these
demands for grants for the acreptance
#f the House.

Mr. Deputy-Speaker: The question
is:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of.March, 1967 in respect
of Demand No. 14—Construction of
New Lines.”

The motion was adopted

Mr. Deputy-Speaker: The question
is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the order
paper be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1964, in respect of the fol-
lowing demands entered in the
second column thereof—Demands
Nos. 3, 5, 7, 8, 12, 14 to 16 and 18.

The motion was adopted

[The motions for Demands for Sup-
plementary and Excess Grants in
respect of Railway which were adopt-
ed by the Lok Sabha, are reproduced
below—Ed.}
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Supplementary Demand for Grant,
1966-67.

DEMAND No. 14—CONSTRUCTION OF
NEW LINES.

“That a supplementary swn not
exceeding Rs, 1,000 be granted to
the president to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1967 in respect of De-
mand No. 14—Construction of
New Lines.”

L]
DrMANDS FOR EXCESs GRANTS,
1963-64.

DEMAND NoO. 3—REVENUE—PAvMFEN«a
TO WORKED LINES AND OTHERS.

That a sum of Rs. 1,038 be granted
to the President to make good an ex-
cess on the grant in respect of Re-
venue—payments to worked lines and
Others for the year ended the 31st
day of March, 1964.

DeMaAND No. 5 REVENUE—WORKING
EXPENSES—REPAIRS AND MaIN1£-
NANCE.

That a sum of Rs. 30,00,285 be grant-
ed to the President to make good an
excess on the grant in respect of Re-
venue—Working Expenses—Repairs
and Maintenance for the year ended
the 31st day of March, 1964,

DemaND No. 7 REVENUE—WORKING
ExPENsEs—OPERATION (YUEL).

That a sum of Rs. 30,84,805 be grant-
ed to the President to make good an
excess on the grant in respe:t of Re-
venue—Working Expenses—Operation
(Fuel) for the year ended the 3lst
day of March, 1964.

Demanp No. 8 ReveENUE—WORKING
EXPENSES—OPERATION OTHER THAW
STAFF AND FUEL.

That a sum of Rs. 60,17,172 qe
granted to the President 10 make good
an excess on the grant in respect of
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Revenue—Working Expenses—-Opera-
tion other than staff and fuel for the
year ended the 31st day of March,
1964.

DEMAND No. 12 PAYMENTS TO GENERAL
REVENUES.

That a sum of Rs. 9i,90,396 be
granted to the President io make good
an excess on the grant in respect of
Payments to General Revenues for the
year ended the 31st day of March,
1964.

14 CONSTRUCTION OF
NEw LINES

DemanND  No,

That a sum of Rs. 78,86,805 ke
granted to the President to make good
an excess on the grant in respect of
Construction of New Lines for the
year ended thc 31st day of March,
1964.

Demanp No. 15—OpeEN LINE WORKS—
ADDITIONS AND REPLACEMENTS

That a sum of Rs. 7,2636,901 be
granted to the President to make good
an excess on the grant in respect of
Open Line Works—Additions and Re-
placements for the year ended the :1st
day of March, 1964.

Demanp No. 16 OpeN LINE Works—
DEVELOPMENT FUND.

That a sum of Rs. 19,50,965 be jrant-
ed to the President to make good an
excess on the grant in respect of Open
Line Works—Development Fund for
the year ended the 31st day of March,
1964.

Demand No. 18 REVENUE---APPROPRIA-
TION TO DeveLopMENT Funo,

That a sum of Rs. 11,48,54,317 be
granted to the President 1o make good
an excess on the grant in respect of
Revenue—Appropriation to Develop-
ment Fund for the year ended the
31st day of March, 1964.

e
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15.27 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1966-67.
AND

*DEMANDS FOR EXCESS GRANTS
(KERALA), 1962-83 AND 1963-64.

Mr. Deputy-Speaker: The House
will now take up the discussion and
voting on the Supplementary Demands
for Grants in respect of the Bud-
get (Kerala) for 1966-87 presenied on
the 1st August, 1966 and on the Tth
November, 1966 and the discussion and
voting on the Demands for Excess
Grants in respect of the Budget
(Kerala) for 1962-63 and for 1963-64.

Supplementary Demands for Grants
(Kerala) for 1966-67.

DeEMAND No. XXX—HARwAN
WELFARE,

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,00.000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of Demand No. XXX Hari-
jan Welfare.”

DemAND No. XL—MISCELLANEOUS.
Mr. Deputy-Speaker: Motion moved:

‘“That a supplementary sum not
exceeding Rs. 6,82,400 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of Demand No. XL Miscel-
laneous.”. P

—— i e

*Moved with the recommendation of the President.





